Title: Regarding suspension of Question Hour to discuss the situation in Iraq and pass a unanimous resolution
condemning the military action on Iraq by the USA - led coalition forces.
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SHRI KHARABELA SWAIN (BALASORE): Mr. Speaker, Sir, | am on a point of order.
MR. SPEAKER: What is your point of order?
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker, Sir, how can there be a point of order in Question
Hour?



MR. SPEAKER: Question Hour has not yet started.

...(Interruptions)
SHRI KHARABELA SWAIN : Sir, how can he object? | am raising a point of order under Rule 388. ...(Interruptions)
MR. SPEAKER: Let him say what he wants to say.
...(Interruptions)
MR. SPEAKER: Shri Kharabela Swain, what is the rule that you are referring to?
SHRI KHARABELA SWAIN : Sir, it is Rule 388 and it is with regard to suspension of rules. Rule 388 says:

"Any Member may, with the consent of the Speaker, move that any rule may be suspended in its
application to a particular motion before the House and if the motion is carried the rule in question shall
be suspended for the time being."

MR. SPEAKER: The hon. Member has asked me to go through Rule 388. | have seen the Rule and it says:

"Any Member may, with the consent of the Speaker, move that any rule may be suspended in its
application to a particular motion before the House and if the motion is carried the rule in question shall
be suspended for the time being."

SHRI KHARABELA SWAIN : Sir, it says: "any rule may be suspended in its application to a particular motion".
Where is the motion here? Motion means, it must be listed in the List of Business, but it is not listed here.
...(Interruptions) Sir, now read Rule 32. ...(Interruptions)

MR. SPEAKER: There is no substance in your point of order.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, we are very sorry that we have to repeat the notice for
suspension of Question Hour today also. While our party is very keen that the proceedings of the House should not
be disrupted, not only our side, but the entire House, irrespective of party lines, wanted to pass a Resolution.
...(Interruptions) Sir, should | speak or will he go on arguing on his point of order?

MR. SPEAKER: Shri Kharabela Swain, | have given a ruling on your point of order. Please take your seat.

SHRI KHARABELA SWAIN : Sir, there is no motion before the House. So, how can the Question Hour be
suspended? ...(Interruptions)

MR. SPEAKER: Whatever Shri Kharabela Swain is speaking now should not go on record.
(Interruptions) &€ *

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, it is not our intention to give notice for suspension of Question
Hour today also. But yesterday and today, cutting across party lines, the entire House has been discussing as to
how India will express its feelings, its protest, its agony, its concern and its solidarity with the people of Iraq.

Sir, we have been trying, under your leadership, since yesterday to reach for a unanimity. This morning also we
met.

Mr. Speaker Sir, it is very painful that in the Z15t century, the first naked imperialistic aggression in the most crude
and uncivilised manner, defying all the canons of international law and conventions of UN, took place very near to
our sub-continent, very near to our territory and that too in Asia on Iraq.

Sir, we are a country of one billion people, which preaches, right from the days of Lord Buddha and Mahatma
Gandhi, the message of peace, the message of solidarity, and this Parliament has every time stood by each one's
sovereignty and non-interference. Sir, our hon. Prime Minister, while he was intervening in a debate, made it very
clear that he is opposed to change of a regime by outside forces, and that has already taken place. We will not
compare the incidents of Iraq with the incidents of Czechoslovakia and Hungary. We should not be misconstrued by
our concept on the present issue.
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Therefore, | strongly plead and | strongly appeal to you to pass a unanimous resolution in this regard. We are not
going to make it a political issue. We know what had been stated by Pakistan yesterday for India. We know, as we
have read, what has been stated by the US Army today.

Mr. Speaker Sir, the US Army Chief has said that they can go wherever they like. We know what has been stated
by President Musharraf yesterday. It is all against India's will and unity. Therefore, this is the most appropriate time
that the Parliament unanimously should come to a resolution addressed by you and that the Government does not
have any objection and does not create hindrance to the resolution. The word 'ghor ninda'is not a word which will
hurt the Government.

Mr. Speaker Sir, many a time, an Executive is compelled by the overwhelming wish of the Parliament, be it in the
House of Commons or in the US Congress. If Parliament expresses its view under your leadership, it does not
weaken the hands of the Government for its diplomatic parleys. Therefore, | appeal to the Government to come to a
unanimous resolution, as you have discussed this morning, cutting across party lines and once again show to the
whole word that India is one with Iraq, is consistently against imperialist onslaught. This is the only appeal that we
wish to make.

I hope on this matter, we shall not divide the House and the Government will consider the word 'ghor ninda’.
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SHRI'V. DHANANJAYA KUMAR (MANGALORE): Sir, we would like to know whether the Question Hour is already
suspended.

MR. SPEAKER: Question Hour is not suspended. Whatever is going on in the House is a guidance to the Chair
whether the Question Hour should be suspended or not.

SHRI PRIYA RANJAN DASMUNSI : Sir, | would like to ask the hon. Member whether it is not an important question
to be raised in the House. Why does he argue on this?...(Interruptions)

SHRI'V. DHANANJAYA KUMAR : Sir, in the guise of pleading before the House for suspension of Question Hour,
we have been hearing all this since yesterday.

MR. SPEAKER: You raised a question of information, which | have given you. Please sit down now. | have given
you the information.

...(Interruptions)
SHRI'V. DHANANJAYA KUMAR : Then | may be also heard.
MR. SPEAKER: Only those who have given notices will be heard.
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MR. SPEAKER: Everyday, the situation is changing in Iraq. What can 1 do?
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MR. SPEAKER: Shri Rupchand Pal. On the question of suspension of Question Hour you have been asking to
speak.
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MR. SPEAKER: Shri Rupchand Pal. You have to speak only on suspension of Question Hour, nothing else. You
have to strictly speak on whether the Question Hour should be suspended.

SHRI RUPCHAND PAL (HOOGLY): Since yesterday, the whole world is watching that a nation of 110 crore of
people in their sovereign Parliament is trying to pass a unanimous Resolution condemning the naked military
aggression by US-led coalition forces on sovereign Iraq. We do not want to divide the House. We have been
insisting on a unanimous Resolution against the hegemonistic move of military aggression to occupy and invade
Irag. It was said by the Government that if any war takes place, this Government will condemn it. Now, they are
backing out. In whose favour, are they backing out now?

We are trying since yesterday - we have tried it earlier also - that a message should be sent that there is swelling
public opinion the world over against the aggression. What has happened in Iraq today may happen to many other
countries. Threats are there even against us. Shri Priya Ranjan Dasmunsi was mentioning about the Pakistan
President's threat. Even there is the threat extended by the American Deputy Secretary against the External Affairs
Minister for equating the Kashmir Situation with the Iraq situation. The BJP has decided in their last meeting to
condemn it. All the parties here are condemning it. But what stands in the way that the Government is not agreeing
to a Resolution to condemn the military aggression? We have demanded that immediately the act of aggression
should be stopped and the Allied Forces should withdraw from sovereign Iraq. We have said that the rehabilitation
and reconstruction will be the responsibility of the United Nations and the United Nations only. There is nothing
wrong in that. When the Opposition, the Government, the BJP and the allied parties, are agreeable to such a
Resolution, what is the pressure being mounted on this Government? The world is watching that it is a spineless
Government which cannot stand up and protest even against this naked military aggression on a sovereign friend
who was all along a friend of India, who stood by us even on the issue of Kashmir, who always stood by us in our
distress.

When they are fighting this aggression, we are failing to condemn this aggression. We are urging you, Sir, to prevail
upon this Government, and let this House unanimously condemn this act of military action. Sir, what else can be
more urgent and important than this Adjournment Motion. ...(Interruptions)

MR. SPEAKER: Hon. Members, | have received six notices of Adjournment Motion. | have gone through the
wording of the notices which are given to me and the notices have asked for the suspension of the Question Hour
to discuss the Adjournment Motion on Iraqg issue. You are all aware that yesterday, while giving my ruling on the
Adjournment Motion notice, | had said that this matter cannot be a subject matter for the Adjournment Motion. Since
the Adjournment Motion is not permitted, after listening to the concerned Members, | have come to a conclusion that
the Question Hour cannot be suspended for discussing the Adjournment Motion because the Adjournment Motion
itself cannot be discussed in the House. Therefore, | rule out the request for the suspension of the Question Hour
and | would go to the Question Hour directly.

Q.No. 361 - Dr. (Col. Retd.) Dhani Ram Shandil.
...(Interruptions)
SHRI BASU DEB ACHARIA : No, Sir. ...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : Sir, the main question is the Iraq issue. ...(Interruptions)
MR. SPEAKER: Col. (Retd.) Dr. Dhani Ram Shandil.
11.28 hrs.
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MR. SPEAKER: Please sit down. Let Shri Somnath Chatterjee say whatever he wants to say.
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SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, | would not take a long time. | deeply appreciate and
I join my friends here in appreciating your kind initiative. | am happy that the hon. Deputy Prime Minister and senior
Ministers like Dr. Murli Manohar Joshi are present here today. You have said questions should be put. | want to put
only one question with your kind permission. Is there any more serious and urgent matter than this which we are
also trying to raise before this country, a country which is committed to peace, disarmament and international
amity? When an independent country, which has been a close friend of our country, is decimated by a power
hungry imperialist aggressor, we are keeping quiet. The BJP National Executive passed a resolution taking that
view. Even what happened in your room today? Generally we do not refer to that. Every hon. leader who was
present there has agreed to the draft we have suggested. Therefore, | am respectfully requesting the Deputy Prime
Minister, Dr. Murli Manohar Joshi and other senior Ministers to please tell us what is it that is standing in the way
between the Resolution and the Government. Why can this not be passed? Why can this not be moved? We are
saying, let the Speaker move it. Therefore, that is the question which is agitating all of us. We cannot go through a
formality of questions. Therefore, we have said that it is such an issue that the discussion should start immediately,
if a Resolution cannot be brought in. If it cannot be brought in, as Shri Mulayam Singh Yadav has suggested, let the
atmosphere not be spoiled. Let the House be adjourned until the matter is decided or unless the Government
agrees to this Resolution. Nobody here finds any objection to this Resolution. Therefore, | am requesting Shri
Advani to please intervene. Please do not take the plea of some sort of supposed danger. What is the danger? This
is @ unanimous request from everybody in this House. | do not know why the Government should stand in the way.

MR. SPEAKER: | request the Government to react on this issue.

THE DEPUTY PRIME MINISTER AND IN CHARGE OF THE MINISTRY OF HOME AFFAIRS AND MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS (SHRI L.K. ADVANI): Mr.Speaker, Sir, | am sure that in this
morning's meeting, where all the party leaders were present, the hon. Minister of Parliamentary Affairs must have
conveyed the views of the Government. If, after that, the Minister of Parliamentary Affairs has gone to seek the
advice and counsel of the hon. Prime Minister, | have no objection to this House being adjourned till we meet again
at 12.15 p.m. or 12.30 p.m. ...(Interruptions)

MR. SPEAKER: | am convening a meeting of all the leaders in my chamber at 12 noon. So, we will meet again at
12.30 p.m. The House stands adjourned till 12.30 p.m.

11.35 hrs.
The Lok Sabha then adjourned till thirty minutes past twelve of the clock.
12.30 hrs.
The Lok Sabha re-assembled at thirty minutes past Twelve of the Clock.



(Mr. Speaker in the Chair)

st T AT werAT ((rETen) Uy FWEIGY, Ha T | UH fA-21 W IS wR @ @R a1 iR )t af # anear fmeet £
o R gd €1 AW frdes @ 5 5w R F wea § =l S0 S1Y ok J31 59 ar A e @ s war @1 o 1&€| (gaum)

MR. SPEAKER: Leaders are still discussing the draft Resolution, which we want to pass unanimously. Therefore, |
am adjourning the House for Lunch and for a discussion on draft Resolution in the Leaders' Meeting till 2 o' clock.

12.31 hrs.
The Lok Sabha then adjourned till Fourteen of the Clock.
14.02 hrs.
The Lok Sabha re-assembled at two minutes past Fourteen of the Clock.
(Mr. Speaker in the Chair)
SHRI RUPCHAND PAL (HOOGLY): Sir, what is the outcome?

MR. SPEAKER: Your leaders will inform you about that. However, the outcome is a very happy one. A unanimous
resolution is going to come before the House, after completing the formal work.

Now, the House will take up item No. 2, that is, papers to be laid on the Table of the House. | now call Shri Arun
Jaitley.

14.06 hrs

MR. SPEAKER: Shall we treat them as laid on the Table of the House?

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: 'Matters under Rule 377’ listed for the day are treated as laid on the Table of the House.



